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THE AND.XR4 PX4DESFT UYIVERSITY ACTS 
(P,MENDMENT 1 ACT, ( 993 

C 
An Act fwther to amend t l ~c  Sn~in5~!- lnl  Ne11r.1 Tecl~nological Udversity- 

' Act, 1971, ti?: B.R. AmScCkar 9pen University Act, 1982, Sri 
Padmavathi ,Mahila Yis:~~r'idy~I:~yarn Act, 1953, the Tefugu 'Jni 

- versity Act, t 985 and the AndI?rd Tr~desh Universitjes Act, 1991. 

BE it ct~hclcd by the .kgislativc Assembly of the Stare of Ar~dhra 
P ~ U ~ P S I Z  in flre Forty foltrili perrr of the Rep:tblic of fi~dia, 0s fol/ol~s:- 

, 

1 .  Short iit!e a~rJ commencoile:rt.-(l) This Act m y  be callcd 
the Andhra Pradesi~ University Acts (Amendment) Act, 1993. 

(2) It shall be deemed to have cane  into force witli cffcct from the 
28th May, 1993. 

- 8 

2. Antend~ne,lr of Act , I 6  of 1972.-ln the Jatvaharlal Nchru I 

Technological Ui:iversity Act, 1 972, in sectioc t 1, in sub-scc~iou (9) 
Tor thc words "si: wceks the \vords three" montla" shall b.: substituted. 

3. A~;.rrrl ,nsr~ nf Act l l  of 1982.-In tbc B.R. Ambedkzr Open 
University . Arrt, 1 952, in thc Schedule. in Statute 2, in cIauie (31, for 
the words #'six ~wcks", t11c { v ~ r d s  <'th;.i;c n~onths'' shdl be substituted. 

$ 
4. Arncm'tne~ir ?f Arr 1 6 of 1953.- In S.-i Padaxvathi Mabila 

Visviiividy;?laya~;l As:, I 933, in tbc  Sshcdu!:, in Slnrute 2, in thc 
clause (3): Ta; t!l? tvord~ "six tvecks,, the trvords "thrze months" 
shalt be substi~uti-d. 

*XczJv:tl tl: : ::-.::.:I d th.: G:j$,dmilr 03 th,: 27th Szp:smbuc, 179;- Far Statemcn 
ar05j:;s rCi X"i's915. P;325': 53; the ,ind/,ru Prad~sl Gnzerfe, PX~-IV;A, Extra 
ordinary, d:\tcd 711: 6131 August. 1993 :it Pajcs. 3 &4 

93 



5. Alne~rdm:nt of Act 27 of 1335.- 111 th.: T d u y  Univ~rsity Ast, 
1985, ia th:  ScilcduIe, in Statutc 3, i2 ciailsc (3), Fnr thc $yards "six 
weeks'', thc: words .'three month" shill bc subsli Luted. 

6. A~~zc~tdatent of Act 4 oJ 1 991 .--ln c h ~  Andii::: Pradesb Uni- 
versities Act, 1991, in ssction 18. in subsection (51, for. thc  words . 1 : 

"six \veeksY', thc words ' thee m o n t l ~ "  shall b,$ substituted. 
! 

7. Repeal cf ~rdin=nce l of I 993.-Thc Andhra Pr~dcsh  Univci- t 

I 
sity Acts (Amendment) Ordimacc, ! 993 is 'ner~by re:>: kd. .. . : . 





THE ANDHRA PRADESH UNIVilRSlTY ACTS 
(AMENDMEW ACT, 1995. 

ACT No. 13 of 1995. 
[13tl1 Eeb, 9511 

AN ACT FURTHER TO AMEND THE JAFVAHAR LAL 
NEHRU TECHNOLOGTCAL UNIVERSITY ACT, 1972, 
DR. B. R. AMBEDKAR OPEN UNIVERS?TY ACT, 1982, 
SRI PADMA VATRI MAHILA VESHWA VIDYALAYAM 
Am, 1983, THE TELUGU UNIVERSITY ACT, 1985 AND 
THE ANDHRA PRADESH UNIVERSITIES ACT, 1991 

BE it enacted by the legislative Assembly of thc State of 
Andhra Pradesh in the Forty-sixth Ycer of the Rcpublic of 
Indip., as fo"ows : 

1. (1. This Act mzy be celled ihc Andhrz Pr7,desh University 
Acts (Amendment) Act, 1995. and corn. 

mcnccment . 
(2). It shall come into force on such dztc 2s the  St2.1 e Govcm- 

mc~h may, by notification in the Andhra Pradcsh Gu-zette appoint. 

2 .  In the Jawuharlal Nehru Techno16gic:.l Univerii~y Act, AmctldEcnt 
1972,, of Act 16 of 

1971. 

(1). In section 2, far clzusc (z)  he folIoivi~g sh2ll bce substi-- 
tuted namely :- 

"(2). 'Council' merns the Executivc Council of the U~li- 
versiiy constituted under scction 11, " ; 

(2). in scction 11, 

Rcccivcd :he assent of t t ~ c  Govtr:~or on the IOlh Feb. 1995. For 
Statement or O b j m  & Reasons. plcasc ice tllc A~!dhrr! Prxdesh Ga~ct te .  Part 
lV-A E?rtraordiary. datcd 24 t h 1 3 ~ .  I3?5 at Pagc 15. 



(0. for sub-section (1) alongwith the marginnl hceding 
the foflo14og shaU be substituted, namely :- 

THE EX,FCUTIVE COUNCIL 

Executive 1 1. (1) The Executive Council. shall consist of the 
C?uncil. follorviog persons, namely : - 

Class-I-Ex- Oflci? Members 

(i). the Vice-ChancelIor ; 

(ii). the Rector ; 

(iii. The Secretzry to Government in thc Education D c p r ~  
ment dealing with Techcical Education c~ an officer in the 
Education Department dczling with the TechniwJ Education 
nominated by the Government ; 

liv). the Secretary to Government in the Finance &Plan- 
ning (Finance Wing) Dcp~rtment or an cf6cer in the Finance 
and Planning (Finance Wing.) Department nominated by the 
Government ; 

(v.) the Director of Technical Educat:on. 

(i). one senior professor ofthe University CaIlcges to G 
nominated by the Government. 

(ii). one principal of the University Colleges to bc namiaa- 
ted by the Government : 

C;ii). one princi ?a1 of the amiated coIIeges to be nominated 
by the &vemLel~t  ; 

(iv). one t e a c h  from among the tacher of the Univcrsity 
cotleges to be noniinated by the Governmcnt ; 

, 

[v). one teachcr from m:np t h ~  te~.chl-rs of the affiliated 
c o l l q s  if ?ny !o be nominated by h c  Government ; 



(vi). four eminent persons representing Industry, Research 
and Development, Engineering and Technology, Architecture 

Fine Arts, Physical and Social Sctences and Public life etc., to 
be nominated by the G.overnment9'. ; 

, (ii). for sub-sections (3, (8). and (91, the following shall be 
substituted, namely :- 

"CT).(a). Every member of the 3 xecutive Council other than 
, Ex-Officio member shall hold uffice during the pleasure of the 

Governor : 

Provided that suchmembers shall be eligible for re-nomi 
nation, so however that no such membcr shall hold o&e succes* 
sively for more &ail two terms ; 

(b). a nominated member of the Executive Cauncil may tender 
resignation of his membership at any time. Such resignatian 
shaIl be conveyed to the Vice-Chancellor by a letter in writing 
by the member and -he res'gnat'on shall take effect xrom the 
date if its. acceptam0 b] the Government ; 

(8) All casual vacrnc'os among nominated members sllaIl be 
a lcd  by nom:nat:on by the Government. 

(9) Tho Executiv) Council shalI meet atleast onco in tbrec 
months and may mozt often i~ necessa~y" ; 

t (iii) ror sub-sectian (12) tho folfowing shall be stbstitrted 
namely :- 

"(L2) Tho quorum ro a mo~ti@ of tbe Executive Council ' 
shall be one-third or the totalnumber 01 mombers of six persons 
whichever is less.". 

(3. For the words "Board of Managment" wherever they 
occur, the words "Exe~utive Council" shall be substituted.) . 

3. b Dr. BR, AmbedLar Open University Act, 1982, Amendment 
of Act 11 of 
1982. 



(I) in the Schedule, for Statute 2, alongwith thc hendicg 
thereto, thc following shall bc substitlrted, namely :- 

2(1) Thz Ex ccutive Council shaI1 consist of thc follwlng 

Executive CounciI. persons, namely :- 

(i) the Vice-Chancellor ; 

(ii) the Rector ; 

(iii) the Secrciary to Governn~cl~t in the Educittion Depart- 
ment or an officcr in the Education Department nominated by 
the Government ; 

(iv) the Sccrctary to Governrncnt jn the Financc and Plann- 
ing (Finance Wing,) Department or an officcr jn the Finance, 
and Planning (Financc Wing.) Dcpartrnent nominated by the 
Govcrnmcnt ; 

(v) the Dircctor of Higher Educat ionlthe ~ommissioncs 
of Collc~izte Education.) 

Class I I  - Olhcr Merllbrrs 

(i) one scnrclr professor of the University ColIcges to bc 
nominated by the Government ; 

(ii) four eminent persons of whom onc shall be frola among 

Act the Vice-Chnncell~rs nf Universityies speci6rd in the schedule 
1991. to  tbe Andhra Pradesh Ui~iversityies Act, ,1991 and the 

others from the $ clds of Industries or Commcrcc "or Legal, 
Engineering or Medical Professions or from such other 
fields of public Ijfe as the Government may consider useful to 
the University, to be nominated by t h e  Government. 



(2) Every member of the Executive Coun~iI other than 
0ffi:io menzbzr shall hold oEcc during thc pleasure of tho 
Governor. 

? 
(3) The Executive Council shall meet atlcast once in three 

months and may meet often if necessary. 

(4) Upon a rcquisitian in writing signed by not less than 
one-third of the total number of members of the Executive 
Couaci1, the Vice-Chancellor shall convcne a meeting thereof 
on a date appointed by him which shall not be later than seven 
days from the date of receipt of requisition afores aid. 

(3 Ia the absence of the Vice-ChanceDor from any 
of thz Executive Crdncil, the memb:rs present at the mecting 
shall choose one among themselves to preside oveI the meeting. 

(6) The quorum lor a moeting 01 the Executive Council shall 
be one-third 01 t he  total umber 01 mcmbexs or six persons, 
whichever is less." 

(2) For the words "Board of Management", wherever they 
occur, the words "Executive Council" shall be substituted 

4. Xn Sri Padmavathi Mahila Viswa~idyala~am Act, 1983, Amendment 
A 4  
16 of 1983, 

(1) in the Schedule, for Statute 2, alongwith the hoading 
' thereto, the lollowing shall be substituted, namely :- 

THE EXECUTIVE COUNCIL 

2. (1) The Executive CounciI shall consist of. the following 
persons, namely : 

CIass-I - Ex-Oficio Mearbers 

. . 

(j) the Vice-Chancellor ; 

(ii) the Rector ; 



(iii) the Sccretaty to Govemmont in the Education Dopapart- 
ment or an ofEcer in tho Education Dopartmont nominated by tbe 
G o v m e  nt ; 

(iv) the Secretary to Government in the Finance & Planning 
(Finance Wing) Department or an officer in the Finance and 
Planairy (Finance Wing) Department nominated by the Govern- 
ment ; 

(v) the Director 01 Higher Education] tho Commissioner or 
Collegiato Education ; 

(vi) the Executive Officer of the Thumala Tirupathi Deva 
sthanams : 

CIuss II - Other Members 

(i)Onr: senior profcssor of the University Colleg~s to be nomi- 
nat-d by the Government ; 

(ii) one Principal of the University Collegos to bo nominated 
by tho Government ; , 

(iii) four emil~ont porsons of whom three shall be wamen 
mcmbes from the fields of Industries or Commerce or Legal 
Enginearjog or Medical professions or from such other fiolds from 
publio lifo as the Govornmcnt may consider usoful to tho University 
to be n~minated by the Government. 

(2) Every member of the Executive Council other tban - 
Ex+Ecio member shaU hold oEce during tbe pleasure of the ' 

Go~rnor. 

(3) The Executive Couacil shall meet atlaast once in there 
month and may meet often if ncccssary. 



(4) Upon a requisition in writing signed by not less than 
one-third of tbc totalnumber of members of the Executive Council, 
the Vice-Chancellor shall convone a meeting thereof on a date 
appointed by him which shall not be later than seven days from 
the date of rocujpt of requisition aforesaid. 

(5) In the absence of the Vicc-Chancellor from ally 
meeting of the E~ccutive-Council, the members present at the 
meeting shzll choose one among rhemsdves to preside over the 
meeting. 

(6) The quorum for a mccting of the Exccutive,&unci1. 
shall bc onethird of the total number of members or six persons 
whichever is Icss." 

(2) For the wards "Bozrd of Management9', wherever they 
occur, the words "Executive Council" shall be substituted. 

5. In the Telugu University Act, 1985:- 
Arn%=idrnent 
of A C ~  n or 

(1 )  Zn the Sshedule, for statute 4, aIongwitb heading thereto, lga5- 
the following sha1I be substituted, namely : 

4. (1) The Executive Council shall consist of the following 

Exccut ive Council. persons, namely:- 

C h  I - Ex-Of7;cio Members - 
(i) the Vice-Chancellor ; - 

C (ii) the Rector ; 
(ii j) the Secretary to Government in the Education Depart- 

ment or an OBiser in the Education Department nominated bY 
the Government ; 

(iv) the Secretzry to Government in the Financc and 
Planning (Financc Wing.) Department or an O5cer in the Finance 
and Planni lg. (Finance Wing) Department nominated by the 
Oovernmen~ ; 



(v) the Dircctor of Higher ~duc~t ionl thc '  Comrnissioncr of 
Collegiate Education ;. 

Ivi) the Director of CulturnI AF~its .  

(i) one scnior profcssor of the Univcrsity/Collcgcs to bc 
nominated by the Ciovcmment ; 

(ji) one PrincipallDean of the Ui~iversity Collcges to be ' ! 
nominzted by thc Government ; 

(iii) one Principal of the affilieted collcges to  be nomineted 
by the Government ; 

(iv) )four eminent persons connected w i t h ~ e l u ~ u  laapage, 
literature and culture zs the Government may consider useful to 
the Universiiy, to be nominated by the Government. 

(2) Every member of the Executive Council other then 
Ex-Officio member shell hold office during the pleasure of thc 
Governor 

(3) The Eoccutivc Co~ncjl shell mrei ztlecst once in three 
months 2nd may mcet pften if neccssr-ry. 

(4) Upon a requisition in wriiifig signed by not less thaa 
one-third cf the tctzl number of r ~ c a b e r s  of rbe Executive Co unciL 
the Vjcc-Chnncellor shl !  Ganvene s mecting thcre of on a dete 
eppojntcd by him which shdl not be later than seven days from 
the date of receipt of requisition aforesaid 

(3 [ I thc nbscncc of the Vice-ChanceIIor from m y  mecting 
, 

of the Exccutivc Council thc members prescnl zt thc meeting s h ~ l l  
choosc c.. i. nmcng tbemselvcs tt; preside over the meeting. 

(6) The quorum for n mceting of the Executive Council 
shalt be one-third of thc totnl nu rnber of members or 'six persons 
whichcvcr is lcss." 



(2) For the words "Bazrll of Ma~kagcnic~~r", wherever they 
ncclu; the words "Executive Cn uncil" shall bc substihted. 

6)  In tIic AntLI~ra Pradrih Universities Act 1991,- - Amendment 
ofAct4of 1991 

4 (i) b r  scciisa 18 :dong with the hcading I l~e  following shall 
b= subbtitutcd naincly :- 

The Executive Council 
I* 

1SCI). The Executive Cyuncil dm11 csnsist of Ibc fallowing 
Council. persons n2nldy :- 

Class 1-E.~-O&cio Mcmbcr.~ : 

(i) the Vice-Cl~,?ncello I ; 

(ii) the Rcclor ; 

(iii) thc Szccciary to Governmtl~l i ~ t  l l ~ c  Education Drpnrt- 
nicrtl Gr nil oficer in the Ecli~varion Dcp:!~-lmcnt liolllinatcd hy the 
Gilvcrli~ncnt ; 

(iv) tlic S-crctnry to  Govarnmcnt in the Fin2ncc and P1.1nning 
(Fin;iilcc Wing) Depa~r~r~cnt or an officer iu the Finance and 
Plannin~  (Fianncc Wing) Dep~r tment  nominated by the  Govcrn- 
mt'nt ; 

(v) t l ~ c  Dirrc~nr of Higher Edulcntion thc Comn~issioner of 
CoIlegialc Educst ion : 

0 Provided that in tbc cnsc of Sri Venhteswara University, 
Tirupati, the Exccurivc Ozcer, Tirurnnla Tjrupathi Devosthn- , 

nams, Tirupati shall also be ibc Ex- O£Ecio Mcmbzr. 

Class II  - O~lrer Itfenrbrrs : 

(i) one seniar prorcssor of ~ h c  Univcrh i~y  Ccllcges lo be 
nonlinated by the Gcve~nrnext ; 

( i i )  one Princip.tl of the Unircrsity C~lteges ro be uon~iliated 
by the Govzmment; 

(iii) m e  Princip,~l o f r h e  nmi~lecl Colleges to be nomiusrcd hy 
1hc Governmeu t ; 

J. NO.-1854--12 , 4p,1.-,...~ . . 



iiv) oce teecher from ztnong ihe tzechers b! the Usn iveritf! 
Colleges Lo be nominatcd by the Gsvcrnmtnt ; 

(v) cnc tc:tcher from among the teEc?cbe~-s of t l ~ c  z f i l i ~ t ~ d  
CLlleges tu be nominatcd by the G~vernment ; 

(vi) [our eminent persons rcpr~seniji~g induttry, agricntturc, 
t~adc, commerce, cducztion, public lifc,lcsr.l p! r Si :.si~n,:cci;s 
wark etc. to bc norninatcd by tIlc G:.vcn~rncnt. 

(2) Every member of the Exec~ltive Council oil~er than 
ex. Officio Mcmber shall hold office ciuring the plcEsure of the 
Gsvernor. 

(3) The Executive Council sl~?,ll m c e i  xtlesst cncc in three 
manths 2nd may rnect sftcn if necess:,ry. 

(4) U p ~ n  a rcq~lisition in writir?g ~ig1ie11 by nGt tcss th:.n otle 
rbird of thc t~tr.1 number of mcmbcrs c.f the Exccurivc Chuncil, 
the Vice-Chanccllar she11 convcne 7. mreting 111ercc.f cn a d;..tc 
r-ppoinled by him ivliich shcll not bc Izter t h w  scven tl::ys f'rorn 
rhe dntc of receipt of ri quisiticn eforrseid. 

(5 )  In the 2-hence of thc Vice-Chancc!lor frcm any mcciing of 
fhe Executive Ccumil, the members prcsent : ~ t  the meeting sLrtI1 
choose one among themselves tc preside cvcr the meetins. 

(6) The quorum f ~ r  P. 111ce;in: of tlic Executive Council s h l l  
be one-third of the tctal numbir of ineinbzrs or six pcrsorls wliich- 
ever is less." 

(2) For Ilic w ~ r d s  "Bsard of Mznagement" wherever they 
occur, the words “executive C~uncil" sh211 be substituted.. 

Tmssiriml ( T )  On :nd from thc commerlcemcnt of tIds Act, all members 
provisiDr' of the Bonrli t.f Management other t,han the Ex-Offi~io nlcmbers 

of thc rcspccrive Universilies holding offices of s u ~ h  members 
sbr.11 cease to hoId such oaces ::nd thc Ex- Olkio n~cmbcrs of 



the respective Boards of Management shall dischzrge the func!ions 
of the Board of M~negement c c n c e ~ ~ c d  till such time thc ncw 
Esccutivc C~b~mncil is re-constituted in ~?ccordt?ncc with the provi-' 
sions of the principal Act ~onoerncd as zmcndcd by this Act. 

1 
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ACT No.   28  OF 2006.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH UNIVERSITIES ACT, 1991.

Be it enacted by the Legislative Assembly of the
State of Andhra Pradesh in the Fifty-seventh Year of the
Republic of India as follows:-

A. 21 -1

No. 31]      HYDERABAD,  SATURDAY,  APRIL 22,  2006.

The following Act of the Andhra Pradesh
Legislative Assembly received the assent of the
Governor on the  20th April, 2006 and the said assent
is hereby first published on the 22nd April, 2006 in the
Andhra Pradesh Gazette for general information.



April  22, 2006]     ANDHRA  PRADESH  GAZETTE  EXTRAORDINARY        2

1. (1) This Act may be called the Andhra Pradesh
Universities (Amendment) Act, 2006.

(2) It shall be deemed to have come into force on the
9th March, 2006.

2. In the Andhra Pradesh Universities Act, 1991, in
the Schedule, in the table,-

(i) In column (3) against serial No. 1 items 4 and 5
shall be omitted;

(ii) In column (3) against serial No. 2 item 2 shall be
omitted and items 3 and 4 shall be renumbered as items
2 and 3 respectively;

(iii) In column (3) against serial No. 5 items 4 and 6
shall be omitted and item 5 shall be renumbered as item 4;

(iv) In column (3), against serial No. 6, item 1 shall be
omitted and items 2 and 3 shall be renumbered as items
1 and 2 respectively.

(v) After serial No. 6 the following entries shall be added
in columns (1), (2), (3) and (4) respectively; namely:-
(1)        (2)        (3)                     (4)

7. Telangana 1. Medak    Nizamabad and it may
University 2. Nizamabad extend to any place

3. Adilabad within a radius of ten
   miles around it.

8. Adikavi Nannaya 1. East Godavari    Rajahmundry and it
University 2. West Godavari may extend to any place

within a radius of ten
   miles around it.

9. Yogi Vemana Kadapa    Kadapa and it may
University extend to any place

within a radius of ten
   miles around it.".

Short
title, and
com-
mence-
ment.

''

Amend-
ment of
Schedule
Act 4 of
1991.

T. MADAN MOHAN REDDY,
Secretary to Government,

Legislative Affairs & Justice, Law Department.

PRINTED  AND  PUBLISHED  BY  THE  COMMISSIONER  OF  PRINTING  AT  LEGISLATIVE  ASSEMBLY PRESS,  HYDERABAD



A. 150
[1]

ACT No. 2 OF 2011

AN ACT FURTHER TO AMEND THE  ANDHRA
PRADESH UNIVERSITIES ACT, 1991.

Be  it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty first year of the Republic of India as
follows:-

1. (1) This Act may be called the Andhra Pradesh
Universities (Amendment) Act, 2011.

Short title
 and
commen-
cement.

The following Act of the Andhra Pradesh Legislature
received the assent of the Governor on the   5th January,
2011 and the said assent is hereby first published on the
6th January, 2011 in the Andhra Pradesh Gazette for general
information:-
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2       ANDHRA  PRADESH  GAZETTE EXTRAORDINARY      [Part IV-B

   (2) It shall be deemed to have come into force on
the 25th June, 2010.

2. In the Andhra Pradesh Universities Act, 1991 in
the Schedule, in the table,-

(i) against serial No. 7 Telangana University, in
column (3), the expression “1. Medak” shall be
omitted.

(ii) against serial No. 5 Osmania University in
column (3), after the expression “2. Ranga
Reddy” the expression “3. Medak” shall be
added.

Amend-
ment of
Schedule,
Act 4 of
1991.

A. SHANKAR NARAYANA,
Secretary to Government,

Legislative Affairs & Justice,
Law Department.
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